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 [Mr.  Deputy-Speaxen  in  the  Chair]
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 Matters  Under  Rule  377  260

 plaints  regarding  non-payment  of  major
 prizers,  not  notifying  the  place  and  time
 of  such  draws,  printing  and  sale  of  unau-
 thorised  tickets,  improper  conduct  of
 draw,  inclusion of  unsold  tickets  in  the
 draw,  non-submission of  accounts  to  pre-
 scribed  authority.  Many  State  Govem-
 ments  sell  their  right  to  conduct  lotteries
 to  private  agencies for  fixed  royalty  for
 using  their  name.  Thereafter,  these  pri-
 vate  agencies  resort to  many  unscrupul-
 ous  methods  to  derive  maximum  profits.
 This  cause  incalculable loss  to  the  lottery
 buying  public  who  never  get  major
 prizes.  The  Director  of  State  Lotteries
 has  informed  that  apart  from  the  lotteries,
 directly  conducted  by  State  Government

 ets  of-  10  lotteries  are  put  to  sale  in
 Kerala  State.  ॥  can  be  experienced from
 this  that  a  huge  revenue  is  mopped  up
 from  the  people,  mostly  poorer  section  of
 the  society.

 |  would,  therefore,  urge  upon  the
 Govemment of  India  to  ban  all  the  unau-
 thorised  lotteries  conducted by  private
 organisers ostensibly  on  behalf  gf  State

 (lv)  Need  to  retrieve  the  Buddha
 Statue  from  the  lake  and  install
 tt  -  the  midst  of  the  Hussain
 Segar  Lake  in  Hyderabed

 be  installed  in  the  midst  of  the  on

 the  “Rock  of  Gibralter’. But  while  the
 huge  statue  was  being  ferried  to  the
 middie  of  the  lake,  है  accidentally fell  into


